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26-8-98 

Order of the Tribuiia1 

The applicant has filed another appli 

catIon for guashi.ng the penalty after 

departmental proceeding, against which 

the applicant has submitted an 'appeal 

which is pending for more than 1(one) 

year. The O.A.No.169/98 w#dvh has been 

disposed of with a direction to he 

respondents to disposeof the statutory 

appeal. In view of that we are t incli-
ned to pass any order. Accordirly, this 

application is disposed of without any 

order. 

However, liberty is given to the 

applicant to appraoch this Tribunal, if, 

he is still agrieved áftèr the dIsposal 

of the appeal. 
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